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w hich are very important, are con 
cerned, the Joint Committee cannot 
have the advantage o f the view s o f  the 
Members—

Mr, Speaker: What was done was 
this. The hon. Members w ill kindly 
recollect that early in the day, the 
hon. Minister o f  Parliamentary 
Affairs mentioned—soon after Ques
tion Hour— that he w ill in form  the 
House as to whether they w ant to 
take up that B ill or not during this 
session. Some hon. Member— I think 
it was Shri KhadiUtar— said that three 
hours w ere not enough for that B ill 
and said that it was not adequate, 
though the original proposal o f tw o 
hours was revised and the time raised 
to three hours by  the Business A d 
visory Committee. I think the hon. 
M inister o f Parliamentary Affairs con
sidered this matter. He cam e and 
reported to the House that he w ill 
consider this matter and be  able to 
report to the House whether, in view  
o f the demand made fo r  additional 
time, it may be possible to get along 
with that Bill in this session or not. 
Thereafter he came and reported that 
it w ill not be feasible to take up that 
B ill during this session and that it 
stands postponed for  the n ext session.

So far as the tw o Bills about Delhi 
are concerned, certain important per
sons w ere naturally desirous to serve 
on the Joint Committee and in accord
ance w ith  our ancient practice and 
the practice that w e have been adopt
ing not to  allow  the hon. Members
to say tw ice over and in order to
enable them to reserve all their
energies fo r  the Joint Committee, the 
Bills w ere gone through. So, there 
was nobody to speak, and therefore,
w e saved so much o f time.

Shri V . P. Nayar: M ay I submit
that that is not the actual position?

Mr. Speaker: W hat does he want 
now ? He wants the House to adjourn?

Shri V . P. Nayar: N ot at all. I
understand from  Shri Bharucha that

he had actually sent a chit tor speak
ing on the Delhi Corporation Bill.

Shri Naashir Bharucha: I got up
but in the meantime the proposal was 
made—

Shri V . P. Nayar: I was attending
a sub-comm ittee o f the Estimates 
Committee. Shri H. N. M ukerjee is 
in another committee. M any M em
bers w ho wanted to speak on these 
Bills, without knowing that the Bills 
had com e so early, are already w ork 
ing in the other committees. They 
have n o  notice. I f  w e go on at thi« 
rate, I do not know  what w ill happen.

Mr. Speaker: The hon. Members 
have no business to be on another 
committee when the House is sitting. 
The House is paramount. They must 
sit in the evening. I am really sur
prised W e have got to  go through 
the w ork and at the same tim e w ork  
for longer hours also. Let the com 
mittee meet in the afternoon. I made 
a wholesom e provision that during 
the forenoon no committee shall meet. 
In the afternoon also, the same princi
ple must be adopted. Except where 
there is emergency, they must only 
meet after the regular business o f the 
House is over.

Shri Nag) Reddy (Anantapur): The 
program me is not adhered to.

Mr. Speaker: It is adhered to. The 
hon. Members must a lw a ys 'fee l that 
they cannot expect every hon. M em 
ber to take part in the debate so that 
the House may be kept busy even 
though it may not be  necessary.

Let us proceed to the next business.

MOTION RE. REPRESENTATION OF 
THE PEOPLE CCONDUCT OF ELEC
TIONS AN D  ELECTION PETITIONS) 

RULES
Shrimati Kean d a J u u w ttj:

(Basirhat): Mr. Speaker, 1 am sorry 
for  not having been present in  the
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House. I was in a parliamentary com 
mittee. I beg to m ove:

“ This House resolve that in 
pursuance o f sub-section (3 ) o f 
section 169 o f the Representation 
o f the People Act, 1951, the fo l
low ing provisos be added to su b . 
rule (1 ) o f new  rule 41A o f the 
Representation o f  the People 
(Conduct o f Elections and Elec
tion Petitions) Rules, 1956, as fur
ther amended by  the Notification 
No. S.R.O. 1993A  dated the 18th 
June, 1957, laid on the Table on 
the 17th July, 1957, nam ely: —

“ Provided that such polling sta
tions are not situated in rural 
areas.

Provided further that before 
notifying the polling station the 
opinion of the recogni-ed parties 
is taken and a m ajority of them 
agree to the notification.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

I have m oved this amendment to 
the rules under sub-section (3) o f 
section 169 of the Representation of 
the People Act, 1951. The notification 
says that from  now  on the Election 
Commission has the right to notify in 
any particular area that actual p o l
ling w ill take place not by  the old 
methods but actually with pen and 
paper. As a matter o f  fact, I w ould 
have liked to read the actual notifica
tion, but in the hurry I have not been 
able to get the papers.

Mr. Speaker: The hon. Member
may apprise the House what exactly 
is the position.

Shrimati Rena Chakravartty: The
position is this. N ow , by a notifica
tion in the gazette, the Election Com 
mission is now  being given the right 
to say that in a particular area A, 
voting w ill take place by  means of 
the ballot. They have not detailed 
it. Perhaps, the voter w ill be given 
the picture or the sym bols o f the

various parties and individuals and 
on the side o f it, ticks or marks w ill 
have to be given by the persons w ho 
go to vote. This notification o f course 
is left to the discretion of the Elec
tion Commission. Now, I have tried 
to put in m y amendment a very clear 
and categorical proviso to be inserted. 
W e do not want to leave it to the dis
cretion of the Election Commission or 
its wisdom  to say that such and such 
area should be a notified area, which 
may be a very backward area, where 
m ajority o f the people are illiterate, 
w ho have never put pencil to paper 
We do not want that the Election 
Commission should have the discre
tion to n o tify  such areas.

I have said that two provisos should 
be added. One is that no polling sta
tion which is situated in a rural area 
can be notified as such. So many 
people have asked me, “ Do you think 
in the urban areas, the people are 
more literate? There are urban areas 
and constituencies where a large 
portion o f the people do not know  to 
read and w rite” . But even I have 
not excluded the right of the Election 
Commission to notify certain urban 
areas, though I w ould urge the E lec
tion Commission to take into consi
deration the level of literacy in that 
urban area too. I have not done it for 
this specific reason that w e might try 
to start experiments in this matter.

There is no doubt that our method 
of voting is very cumbersome, because 
I com e from  a constituency, which is 
the most difficult area even to ca iry  
the ballot boxes. We know  what 
terrible difficulties our officers have. 
The who e e 'eciion  procedure and the 
election arrangements are cum ber
some. They have to w alk miles be 
fore  they arrive at the booth. I 
understand the difficu'ties, but in 
spite of that I have m oved this amend
ment because I feel that if at this 
stage w e introduce this sort of in
novation, it w ill adversely affect the 
result*.
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area that a large percentage o f  mualim 
women become terrified when they  
com e to the polling booths. I have 
m yself have been called sometimes by 
the polling officer, who said: "Please 
ask this lady who is in bu^qua w he
ther she wants to vote or not, because 
she is unable to m ove even.”  So, I 
believe that this is an impossible w ay 
o f voting at the present moment. 
I do urge the Government to accept 
this proviso, because most o f  the 
Members, whether from  this side o f 
the House or that side, w ill say frcm  
their own experience that our country 
is not yet in a position to accept this 
type of voting.

Secondly as far as I remember, if 
I am not absolutely incorrect, in the 
notification it is said that a person 
w ho has to vote will be led up to a 
table or some place, which w ill be 
within sight of the polling officers 
and the presiding officers, and he or 
she w ill be asked to cast his or har 
vote What is our experience? Our 
experience is that at the present 
moment the village population is 
terrified that the ruling party will 
know which w ay they are voting and 
for whom they vote. The question is 
often debated, “ If I vote for  the op
position parties, what w ill happen to 
m e?” Apart from  that, the propaganda 
continues that it is all secret voting 
and nobody, except yourself and your 
consc ence, knows whom you have 
voted for. In spite o f that, another 
propaganda is carried on the other 
side: “ If you do not vote for  us, wc 
w ill know exactly for  whom  you are 
voting. There are numbers written 
and from  that w e w ill calculate ana 
find out for whom you have voted.” 
It is the psychological part of it that 
is made to play upon the electorate. 
Imagine in a village where the mem
bers o f the panchayat or headmen or 
other members who are leading social 
and economic figures within that vil
lage are the polling officers and your 
having to cast your vote within sight 
o f  those men. I wish I had the notifi

cation with me, but if this is at all 
correct, I can say on behalf o f  the 
opposition parties at least that w e w ill 
object vehemently to this type of 
vot ng So, from  all these points of 
view, w e feel that w e cannot accept 
such a change and w e are not p r e 
pared to give this pow er of issuing 
notification to the Election Commis
sion. That is why I look upon this 
pow er to be given to the Election 
Commission with very great fear and 
I have m oved this amendment.

Another proviso that I have sought 
to include is that before notifying 
the polling station, the opinion o f  
recognised parties have to be taken 
and a m ajority of them havf* to agree 
to the notification. Up till now, as you 
know, the Election Commission has 
proceeded in most matters in consul
tation with the m ajor political parties. 
We have had frequent discussions and 
on the whole, up till now we have 
had good relations with the Election 
Commission and the consultations have 
borne fruit Therefore, I feel that if 
you give this pow er o f notification to 
the Election Commission, it is right 
that a m ajority o f the recognised 
parties accepts it. The E 'eetion Com 
mission may say that in such and such 
area, w e consider that we should give 
the electorate the right o f voting by 
ballot. Not only there may be illite
racy in that area, but m y friends from  
Kerala say that it is not only a ques
tion o f illiteracy, but certain other 
factors come into play. As I have 
already pointed out, r^r-tain psycholo
gical factors li-Jte victimisation later 
on have to be considered. That is 
why, in spite o f the fact that I recog
nise that our method o f carrying 
ballot boxes from  place to place and 
the whole procedure is cumbersome 
and expensive yet at the same time 
I say that in our country, the time 
is not yet ripe when w e can allow 
thin type of voting. That is why I 
strongly urge that both these provisos 
have to be put in.

I am prepared to accept the position 
that certain areas may be used aa
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experimental areas. I  am not abso
lutely averse to It. In a city like 
Calcutta fo r  instance, say in our Law  
Minister’s constituency, w e w ill not 
object to the experim ent being made. 
But certainly in certain other consti
tuencies, w e  w ould  strongly object, 
because o f  the various factors I  have 
mentioned. Even in such places like 
the Law  M inister’s constituency where 
w e can allow  such voting to take 
place, the m ajority o f  the recognised 
parties should agree with the Election 
Commission that w e should try the 
experiment.

So, T am  m oving this amendment 
and I hope that the Law  Minister 
w ill not look upon this amendment 
as something that is com ing from  the 
Opposition and so it should be voted 
down by  the big m ajority o f  the 
Congress It is som ething that is 
reasonable and corresponds to the 
objective reality in our country. So, 
I w ould urge the Governm ent to 
accept these tw o provisos that I have 
mentioned.

Mr. Speaker: Mr. Mathur is not 
here and so his amendment is not 
m oved Mr. Ranga.
Sfcr! Ranga (T enali): I find m yself 

very much in agreement w ith what 
has fallen  from  m y hon. friend ’s lips 
Just now. It is clear that all parties, 
w hether on  this side o f the House or 
that side, are agreed on one thing, 
namely, that the present system has 
certain defects and the proposed sys
tem also m ight have equally big, if  not 
bigger, defects W e have had experi
ence o f both the systems.

Earlier than the advent o f  adult 
franchise, w e used to  have the ballot 
system and the illiterate villagers 
used to be helped by  the election 
officers in the presence, o f course, o f  
the representatives o f  the candidates, 
to indicate their preferences and in 
that w ay voting was taking place in 
those days.
17 hrs.

It was because all political parties 
in the country, m ore particularly the
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Congress Party itself, w ere anxious 
that a change should be  made and 
greater secrecy should be assured and 
greater protection afforded to  our 
millions and millions o f  illiterate 
voters in mailing and giving effect to 
their choice that we have introduced 
the coloured b ox  system.

W e have had tw o occasions so far 
as this Parliament is concerned in  
w hich w e had the experience o f  the 
w orking o f the coloured box  system.
I, for one, have com e across a lot o f 
difficulties not only in m y ow n 
constituency, but m the case o f so 
many friends also in different parts 
o f  the country. For instance, m any  
voters did not know  into which box  
they w ere to put their ballot papers. 
Som e o f them put them into the 
w rong boxes Some did not even 
know  that they had to put the paper 
down the slit. They used to leave the 
paper at the top  o f the box, giving 
an opportunity for  som e interested 
election officers to go inside from  
time to time and drop them into the 
box  o f  the candidate w hom  they 
wanted to favour. So many things 
like this happened.

Another thing has com e to  light. 
Quite a large number of friends w ere 
ingenious enough to insist upon these 
voters to go inside, to carry on a 
kind o f  m ake-believe and bring back 
the ballot papers and take Rs. 2 or 
3 or 5 or even four annas sometimes. 
These outsiders w ere quietly sending 
in some reliable people to drop these 
papers. So many things like that had 
happened, it is true. W ith the result, 
oftentimes, it has been found that 
papers which w ere intended fo r  one 
box, o f a party, let us take, m y own 
party, the Congress party, general 
box, were dropped into the reserve 
box, and they com e to be invalidated. 
A ll these things had happened. There 
is no doubt whatsoever.

In some places, the lighting effects 
w ere not proper and adequate and 
so many people had suffered. The
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placing o f these boxes was a com pli
cated matter. In som e places, it was 
the first box, in som e places, it was 
the last box. so far as I was concern
ed. It must have been so in the case 
o f  so many other candidates also. 
W hen they had to coach the poor 
voters— and they need quite a lot o f  
coaching on  the part o f  the candi
dates, their friends and supporters, and 
there is nothing wrong about it—  
necessarily difficulties had to  be 
experienced. A ll these are defects of 
the existing system.

Nevertheless, it has had its virtues 
too. I am sure most o f our ow n Mem
bers o f the Congress Party in this 
House w ould bear testimony to  the 
fact that if  there had been the ballot 
system instead o f the coloured box 
system, a large num ber o f the voters 
who had voted for  them w ould have 
felt rather shy, m ight not have voted, 
might not have chosen to go even to 
the polling booths at all and run the 
risk o f voting in some places where 
the opposition was m ore pow erful 
than the Congress. Naturally, they 
are afraid o f vengeance on the part 
of the opposition. As m y hon. friend 
said just now, the opposition too had 
the same difficulty in those places 
where the Congress happened to be 
too pow erful and the local Congress 
candidate and his friends happend to 
be not so scrupulous and not so much 
w edded to the dem ocratic w ay o f 
voting. It could hurt and it did hurt 
both sides.

That was the reason w hy w e o f all 
parties were reconciled to  the existing 
system because w herever it hurt, it 
did hurt everybody m ore or less 
equally, and w herever it w orked well, 
it worked in favour o f  everybody, 
the opposition parties as w elt as the 
Congress party, the m ajor party in 
the country.

What is more, we have got terrible 
social forces in our country: castes, 
tribes, all sorts o f  things. A ll these 
have got certain compulsions on  the 
mind o f  the voters. T he voteM  do not 
always to*1 quite tree from  all these 
compulsions. Therefore, every  effort

Elections and Election 
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has got to be made, not so much in 
the interests o f the political parties, 
but in the interests o f the voters 
themselves, at that particular mom ent 
o f  erercise o f their unfettered w ill 
w hen they go inside to make their 
choice, to give them this assurance, 
com plete freedom , and that freedom  
I fear is likely to be very much 
dw arfed or refused or denied in case 
this proposed system o f ballotting 
w ere to be introduced once again. 
That is w hy I am extrem ely doubtful 
and I am hesitant also about the 
advisability o f  giving this particular 
authority to the Election Commission.

1 am second to none in m y admira
tion for the good w ork that our 
Election Commission has done so far, 
and I wish to go on record as express
ing m y satisfaction about the impar
tial manner in which the Election 
Commission has discharged its duties 
till now. I am glad that they have 
brought us credit all over the w orld  
by the w ay in which they have con
ducted our tw o general elections, 
which is indeed a very difficult and 
onerous responsibility. I am glad m y 
hon. friend from  the Communist Party 
also has borne testimony to  all that 
I have said, and in addition to that 
she has also expressed her satisfaction 
that whenever any kind of choice had 
to be made by  the Election Com mis
sion, it was good enough to convene 
a conference o f  the representatives o f 
the various important political parties 
and ascertain their wishes and give 
effect to the m ore or less unanimous 
view  o f those concerned. They may 
possibly do the same thing in the 
future also. If this rule w ere to  be 
accepted and im plemented, they may 
follow  the same procedure o f  consult
ing people, but in spite o f  all that I 
w ould not like the Election Commis
sion first o f  all to  be burdened with 
this too  dangerous a responsibility. 
Secondly, I would rather that this rule 
if  it is insisted upon b y  the Govern
ment—1  hope they w ould not insist 
upon it— w ould be treated only as a 
m ere experim ent to be tried out 
only in a  very, very few  places. In
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the light o f the experience that they 
gain I w ould like them to com e back 
to this House. I would like them to 
review  that experience not only at 
the level o f the Election Commission, 
but also at the level o f the G overn
ment and this House. Whether the 
results o f the experiement are good 
or bad, I w ould like them to give an 
opportunity to this House, as w ell as 
to the Governm ent themselves and to 
the Election Commission to review  
the whole position and then com e to 
a final decision as to whether w e 
should com e to have side by  side both 
the systems in future in as many 
places as possible, or whether w e 
should continue to carry on with our 
present system.

Therefore, I hope the G overnm a*t 
will exercise the greatest possible* 
caution in regard to this matter. I 
also trust that the Election Com m is
sion would not be in a hurry to take 
upon itself this very onerous 
responsibility and exercise it in too 
many places If proper advice were 
given by the Governm ent, I hope the 
Election Commission would be 
w illing to place the results of the 
experim ent before the Governm ent 
and Parliament at the earliest possible 
opportunity so that w e may have an 
opportunity o f exercising our own 
judgm ent in regard to the matter 
before they take up this alternative 
method on any large scale in any 
State, not to speak of the whole 
nation

Shri Siva Raj (Chingleput-Reserved 
— Sch. Castes): I entirely agree with 
the view  put forward by the m over 
o f the amendment and I am glad to 
be able to support the amendment. In 
addition to the facts mentioned by 
Shrimati Renu Chakravartty as to 
why the amendment should be 
accepted and also the support that is 
given to the amendment by Shri 
Ranga, who, I am glad to say, can 
rise above prejudices and give support 
to a good cause, I wish to point out 
that this is a case o f  introducing m ore

People (Conduct of 
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confusion where confusion already 
exists.

As w e all -know, in spite o f the fact 
that we have got elaborate machinery, 
the electorate is so illiterate and so 
disorganised that even under the 
present rules of the elections there 
is a lot o f confusion. If anybody 
pretends that w e have marched 
forw ard and can adopt a better 
svstem and more com plicated system 
o f voting, I personally think— I am 
afraid to suggest it— that he is intel
lectually dishonest.

So I feel that the introduction o f 
this innovation w ill create more 
confusion.

Another point I want to suggest is 
that this w ill be placing the Election 
Commission under a peculiar diffi
culty. They have already got the 
name during the last elections of 
practically being an agent o f  the 
Congress Party, for reasons which it 
w ill be difficult here for  us to 
elaborate. At any rate, the Election 
Commission start by giving the 
symbols much earlier and far in 
advance o f the elections to th© 
Congress Party. A ga i" in the matter 
of certain other instructions, it w ould 
appear to the ordinary man that one 
particular party is being favoured by 
the Election Commission. Not that 1 
suggest that they have taken part in 
these elections, but the methods that 
they have adopted go to suggest that 
they are practically agents o f  the 
party in power. So this w ill further go 
to confirm the impression that is un
fortunately created in the minds o f 
even intelligent people that the 
Election Commission are taking steps 
m erely to h e 'p  one particular party.

Now if the Election Commission are 
given this pow er to select an area and 
if it unfortunately happens that they 
select areas w here the people at the 
mom ent are m oved towards one parti
cular political party, they can easily 
be charged with affiliation or par
tiality towards the particular party.
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It is tor these two reasons that I  
support the amendment m oved by 
Shrimati Renu Chakravartty.

Shri Punnoose (Am balapuzha): I
am really surprised that w e are now 
contemplating the power to make 
certain changes in the system and 
handing over that pow er to  the 
Election Commission. It is a fact that 
our present system is a little 
expensive and in some ways cum ber
some. But I do not think that any 
serious change in it can be enter
tained very easily. W e have to 
examine the implications ot such 
changes.

The marking system has got its 
advantages from  an economic point 
o f  view. 1 am speaking not only from  
theoretical experience; we have 
gone through this experience in 
KeTala. In the Travancore part o f 
it, we had election on adult suffrage 
in 1948. It was the marking system. 
What happened was that even 60 per 
cent o f  the people or the votes had 
done the open voting. Any man— any 
educated man for that matter—can 
do  it. I remember a Government 
Secretary came to the polling booth 
and said that he could not vote 
because he had not brought his spects. 
That is a very very legitimate excuse. 
Therefore, the presiding officer had 
to do the voting for  him. What is the 
result o f  that? The result i* that a 
rich  candidate can fix a price, say, 
Rs. 5 or Rs. 10. He can see with his 
ow n eyes.

And, then, outside the polling booth 
the money can be given after the 
actual voting. Thus, we have seen 
that 60 to 65 per cent o f  the votes 
were open votes in 1948 in the 
Travancore-Cochin area, when the 
marking system was there. Here, it 
is said that after the marking, the 
ballot paper has to be folded in a 
particular way, it has to be shown to 
the Presiding Officer and then put into 
the ballot box. That is an additional 
danger because the Presiding Officer 
and the agents o f the candidates try 
to scrutinise whether a particular 
voter has voted for a particular candi

date or not. It is mentioned there that 
the paper should be so folded as to 
conceal the mark but our average 
voters w ill not be able to do that.

By and large, our present system 
has worked well. Even now  there are 
complaints. In Andhra during the last 
general elections in 1954, the story 
was current that by some machinery, 
by  some devise— I do not know  what 
it is— very clever people could know 
which man voted fo r  which candidate. 
You were there at that time and I  
only passed that way and I heard the 
story. I am told that this affected 
th<> elections in a large way.

Shri B. S. Murthy (Kakinada-R«- 
served— Schduled Castes): Not at
all

Shri Ranga: On both sides.
Shri Punnoose: When such stories

can be there and when voters can 
be affected in a large w ay by  such 
stories, it is better not to make any 
changes in the present system. A ny
way, the amendment proposed here 
may be tried as an experiment if  the 
m ajor political parties in an area, 
agree to it. It can be tried there and 
it cannot be tried anywhere. This 
pow er should not be unconditionally 
handed over to the Election Commis
sioner.

Even in Panchayat elections in 
Travancore-Cochin area, w e have got 
a similar system and not the marking 
system, nor the raising o f  hands. I 
know that in areas where die raising 
o f hands and the marking system 
prevail, there are complaints; but 
has worked well. What has been done 
is that the present system has bean 
adopted in the Panchayat elections 
also and not vice versa. Therefore, I 
support this amendment.

Shri V. F. Nayar: (Q uilon ): I also 
believe that the time is not ripe 
enough for  our country to try this 
experiment. I f  w e from  Kerala feel 
difficult over this, I am positive that 
Members from  other States w ill feel 
much more. W e com e from  a State 
which is, perhaps, the most educated
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State. Even there, in the most literate 
State, I  do not think it is workable.

When you  talk about literacy, it does 
not mean that a man w h o is deem ed 
literate can go through all the instruc
tions though they m ay be printed in 
English or in the language. It is very  
difficult fo r  a man w ho is deem ed to 
be literate to find out what it actually 
means.

For example, you w ill find in these 
rules that i f  there is such a difficulty 
fo r  any voter to understand the ins
tructions or the im port o f  the instruc
tions, it is necessary fo r  the Polling 
Officer to explain to that particular 
voter what those instructions really 
mean. Imagine the case o f a consti
tuency— most o f our constituencies arc 
like that— w here the larger percentage 
o f voters are illiterate It w ill 
be absolutely essential that each 
voter goes to the Polling Officer 
and asks, “ Please tell us what 
w e have to do; w e do not fo llow  the 
instructions ” W e know that in such 
cases, people w ho cannot even hold a 
pen— a larger m ajority o f our women 
— will not be able to exercise their 
votes. In such circumstances, it w ould 
be rather dangerous i f  w e make a trial 
w ith this system. As the hon. M inis
ter says, this system may have some 
advantages; nobody disputes it. The 
question is whether it is tim e for us 
to switch over to that system. Even 
in cities like Calcutta and Bom bay, I 
d o  not think, it w ill be yielding the re
sults which are desirable.

There is also another difficulty in the 
matter o f recording votes o f  illiterate 
and infirm voters. Shri Punnoose gave 
us an instance. A  Secretary to G overn
m ent went to a booth and told the P re
siding Officer that as he had f 01 gotten 
his spectacles, it was not possible for  
him  to  find out the lines marked. Im a
gine the Other way. I have known the 
case o f  another officer. Unless his 
vote was registered fo r  a particular 
party, his idea was that he w ould  fa ll 
into disfavour o f the Government. He 
was o f that opinion.

Mr. Speaker: W hatever the other 
States may say.' people from  K erala 
w ould not say that.

Shri V . P. Nayar: I concede ttiat. 
Even in the most literate State of 
Kerala, there have been such cases—  
not o f ordinary illeterate people but o f 
Governm ent Secretaries and law  gra
duates. They com e in order to impress 
the outside agent and they fear that 
otherwise they w ill be done away with 
as my esteemed friend, Shri Ranga, 
said.

I know the case o f  an officer w ho 
went to a polling booth with a neck 
bandage in his hand. He said that he 
had no real bandage in his finger. He 
asked the vote to be placed for him.

As at present, rule 41 (I) leads like 
this: “Recording o f  votes o f  illiterate 
or infirm electors:

If ow ing to illiteracy or blindness or 
other physical infirmities, the elector 
is unable to w rite the ballot paper or 
make a mark thereon, the presiding 
officer shall record the vote in accor
dance with the wishes o f  the elector 
and fold  it up so as to conceal the 
vote."

1 can say that it is not possible for  
me to write. I may as w ell say that 
I had an attack o f Malaria and m y 
fingers refuse to write. It w ill be diffi
cult fo r  the presiding officer to apply 
his mind then and there and to find out 
whether the rule is follow ed  or not.

There is also this difficulty. You 
g ive freedom  to the voter to have his 
vote recorded by  som ebody else. 
Shri Ranga has said that there are 
various kinds of pressures outside the 
polling area. It is easy fo r  the p o l
ling officer to find out or to get a gene
ral idea as to what percentage o f  such 
open votes have been cast in favour 
of a particular candidate. How can 
this be prevented? Later on, it m ay 
be passed on. I do not say that all 
presiding officers w ill do it. But as at 
present, the scope fo r  abuse is very  
much less. But if you  once introduce- 

it in an area w here the people are not
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in a position to understand the fu ll 
implications o f these rules, w e are in
viting trouble. The time is not ripe fo r  
our country to  adopt this m ethod what
ever be its theoretical advantages.

A n idea o f literacy should not be 
taken from  the census figures. I »m  a 
literate, if  1  know  how  to w rite the 
alphabets o f m y name. Yet, I m ay not 
know  how to read. Unless there is a 
comprehensive rule, it is very difficult 
to get an idea. So, I do not see the 
reason w hy w e should support this 
measure as it has emerged today. I 
hope the hon. Law  Minister w ill 
appreciate the practical difficulties and 
think o f some other w ay to give 
greater conveniences for voting.

Shri Shree Narayan Das (Dar- 
bhanga): Sir, 1 have nothing much to 
add. This provision o f voting by 
marking the ballot paper, I think, is 
going to be an experimental measure 
and I think the pow er that is going to 
be given to the Election Commission 
w ill be used only as an experimental 
measure A fter gaining some expe
rience, it may be gradully introduced 
at other places. In v iew  o f the fact 
that a large number o f our voters are 
illiterate . .

An hon. M ember: The majority of 
them.

Shri Shree Narayan Das: . . .  . 1
w ould say the overwhelm ing m ajo
rity of them are illiterate this 
method cannot be adopted by them for 
voting. As has been stated by my 
friend Shri V. P. Nayar, in case the 
voters are not able to read the ballot 
paper they w ill have to go to the pol
ling officer and consult him. This is 
a very bad principle. Even now  for 
placing the ballot papers in the boxes 
certain voters go to the presiding offi
cers and ask them to explain the signs 
and show them how  to place the ballot 
papers. If the proposed m ethod is 
adopted, m ore than 50 per cent o f the 
voters w ill have to go to the presiding 
officers and ask them to explain how 
to  vote. Instead o f  putting the ballot 
papers in the boxes, the presiding offi
cers w ill now  have to  mark them.

This is not good. There w ill be no 
secrecy in the voting.

I am o f opinion that som e experi
ment should be made. I f  the intention 
is to  adopt this m ethod in some by- 
elections as an experimental measure, 
especially in such areas w here there 
is a large amount o f literacy, I think 
this amendment should be  accepted. 
I f this is going to be the general rule 
and if it is going to be adopted at a. 
very early date in a large area, I chink 
this should not be accepted. W e are 
not yet in a position and our voters 
also are not yet in a position to adopt 
this method.

Even in the present m ethod o f put
ting ballot papers in the boxes thera 
are some glaring defects, especially ill 
the case of voting from  a constituency 
where there is one Scheduled Caste 
candidate and a general seat member. 
In that case tw o votes are given to a 
voter. According to  the provisions that 
w c  have made in our Representation 
of the People Act, i f  both the ballot 
papers are placed in one b o x  then one 
o f them is declared to  be invalid. But 
there is corruption even in regard to 
that. Som e o f the candidates go to 
their constituencies and ask their 
voters to place both the papers in one 
box knowing fu lly  w ell that one w ill 
be declared invalid. But in that case 
his rival is deprived of one vote.

There is another thing in our pre
sent Act, the Representation of the 
People Act. Supposing there is one 
general seat and a reserved seat, there 
are two votes. The Scheduled Caste 
Candidate contests fo r  both the seats, 
the reserved seat as w ell as the gene
ral seat. The corrupt practice fo llow 
ed is of asking the voters to put both 
the votes in one box , although it is not 
a corrupt practice under the provisions 
o f the law as it stands at present. But 
that is not m orally  justified.

Therefore, this system o f voting by 
putting ballot papers in the boxes is 
also not good. The method now pro
posed 'is better. But under the pre
sent circumstances, and in v iew  of 
the fact that literacy in our country
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is  very low , the introduction o f this 
system w ill not be o f  m uch use at 
present. The bon. M inister should 
assure the House that this system 
w hich is going to  b e  introduced now  
w ill be adopted in a very very small 
num ber o f  polling stations. I think 
w e should see how  it w ork ';.

Shri B. S. M urthy: Mr. Speaker, Sir, 
in this very  House even to press the 
button som e M embers are not able 
to do. Instead o f  pressing *No’ they 
press ‘A y e ’, and instead o f ‘A ye ’ they 
press ‘Abstain ’. I f  that is the state of 
affairs when M embers o f  Parliament 
are asked to  say ‘A ye ’ or  1 *0’ , G od 
only knows what w ill happen in the 
rural parts o f India, where 80 to 90 
per cent o f  the voters w ill b e  biVkul 
illiterates.

W e had have tw o elections in 1992 
and in 1997. Both these elections 
have been praised all over the w orld  
as election peacefully and constitution
ally conducted w ithout any party tak
ing advantage o f  its being in pow er 
ex’ out o f  pow er. Therefore, it is too 
early to think o f  the system that is 
now  being proposed by  the Minister o f 
Law. I do  not know  the reason 
prom pted either to the M inistry of 
L aw  or the Election Commission. I 
w ould  urge upon the Governm ent that 
in giving such pow ers to the Election 
Commission, care should be taken that 
the fundamental principle o f  the vote 
by  the ballot, that is the secrecy o f 
the vote, should be maintained. 
Especially in  villages, as Shri Ranga 
and others have already stated, the 
fact oft the have-nots is rather very  
m iserable and most o f  them are at the 
m ercy o f  the landed aristocracy or the 
capitalists as the case m ay be.

As it is, Shri Punnoose was trying 
to m ake a case to show something 
about Andhra. It is not only in Andhra 
but everyw here in India, that is to 
say,— perhaps in Kerala, because in 
K erala they have got a b ig  boosting—  
everyw here, the low er classes, es

pecially tbe farm  labour, agricultural 
labour and the artisan classes in many 
places are not going and participating 
in the electins w herever there was 
doubt that the votes w ill not go to 
the party in pow er at that particular 
locality. In Andhra it m ay be 
Congress; in Kerala it m ay be  Com 
munists.

Shri B. K. Gaik wad (N asik): A t
all other places, the Congress:

Shri B. B. M urthy: Shri B. K. Gai- 
kw ad is yet to understand me perhaps. 
I  said in Andhra it m ay be  Congress; 
it m ay be Communists in Kerala. 
W herever the people are rich, both in 
their influence as w ell as in their 
wherewithal and resources, they have 
always trt“ d  to see that the votes 
they considered w ill not be cast in 
their ballot boxes are prevented. 
Therefore, if this is the state of affairs, 
prevailing to day, when all precau
tions are taken to keep the secrecy 
o f the vote and the ballot, what w ill 
happen if the literate system o f voting 
is restored to? A  man goes; the m ajo
rity o f them are illiterates and he 
w ill have to go and say, "I  w ill vote 
to so and so; please show m y place 
w here I should mark and how  I should 
mark” . When w e are asked to /go 
and vote fo r  some o f the memberships 
the Parliament elects, som e o f  us are 
committing mistakes here. Instead 
o f m arking one gentleman, w e mark 
the other and w e  cut out the ballot 
paper and it goes away. Therefore, 
this is a rather cum bersome and m ore 
undemocratic measure and, i f  I am 
perm itted to say, it is an unwanted, 
unnecessary system, w hich especially 
makes the have nots m ore afraid o f  
the votes at the elections.

Therefore, if  dem ocracy in India Is 
to progress well, as it has been fo r  
the last ten years, and i f  the system 
o f vote by ballot is to have its fu ll 
play, I  suggest to  the M inister o f  Law  
to see this system by  means o f  which 
the literate vote is marked,— voting 
by  making— w hen introduced, w ill 
be restricted entirely not even to all
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the urban areas but to certain parts 
in m ajor cities w c h e n  all the votes* 
happen to be  h ighly educated people, 
conscious o f  their liberties as w ell as 
their rights and privileges. There
fore, I request the Minister o f  Law  
to see that all necessary precautions 
are provided so as to see that no abuae 
is made o f the new  legislation.

Shri T a n y a m a n i  (M adurai) : rose—
Mr. Speaker: Enough has been said 

about it.
Shri Tangamanl: There was an ex 

periment in Madras State. I think, we 
should—

Mr. Speaker: It is 5.30 p.m. now.
There is a half-an-hour discussion.

An Hon. M ember: W e have saved 
som e time.

Mr. Speaker: He may conti nu to
m orrow.

Som e Hon. M embers: Yes.
Shri Harish Chandra Mathur (P ali): 

W ill you  kindly perm it me to m ove 
m y amendment?

Mr. Speaker: The hon Member was 
not here when I called him.

Shri Harish Chandra Mathur: 1 apo
logise to you and to the House for m y 
absence.

Mr. Speaker: 1 am not prepared to 
accept it. Hon. Members must be in 
their seats when I call them.

Shri Ranga: Tom orrow  you can 
take it up.

SUSPENSION OF TRAIN  SERVICES 
— CHUPRA— VARAN ASI LINE

Mr. Speaker: The House w ill now  
take up the half-an-hour discussion.

Shri Bndhamohan Singh: (B allia): 
Mr. Speaker, I want to raise a h a lf- 
an-hour discussion on the answer 
given by  the hon. Deputy Railw ay 
Minister on the 22nd August to  a 
short notice question that I put on 
the suspension o f trains on the Chupra- 
Varanasi line. I asked fo r  this dis
cussion and I am thankful to you  fo r  
allowing It, because the matter is so 
urgent and Im portant It affects the 
life, property and com forts o f  lacs

of people and also the inter-State 
Communication between UJP. and 
Bihar. In v iew  o f the danger to this
line due to erosion by  the river G o- 
ghra, I wanted to know  from  the M i
nister what steps the Governm ent 
w ere taking. The answer he gave 
was, “Everything that is possible Is 
being done” . This answer was so 
vague and indefinite.

But nothing was done. No arrange
ments w ere made to take care o f  the 
stranded passengers— I saw men, w o
men and children going w ith bag and 
baggage. The railw ay authorities 
w ere so careless and so regardless o f 
the com forts o f  the people that it ap
peared that it was not the people’s 
Governm ent in charge o f the railways, 
but the old com pany regim e w hich had 
again com e into being. W hen I read 
in the papers that when there w as a 
breach in som e railway line in Assam 
the passengers w ho w ere stranded 
w ere fed  by  the railway authorities, 
1 wondered whether it was the same 
Governm ent in Assam which was in 
charge of railways in U.P.

Trains w ere cancelled, but no ar
rangement was made for the passen
gers going from  Chupra to Varanasi. 
The communications from  Banaras to 
Bhatm w ere also suspended and the 
trains from  Ballia to Shahganj w ere 
also cancelled. W ithout any rhyme 
or reason this was done, without any 
regard fo r  the com fort of the passen
gers.

The other point was that w e did 
not know what the experts’ opinion 
was, but on the question o f saving 
the line, there was utter disregard o f  
public opinion. The river was two 
miles to the north o f  the line in 1955 
and the people raised a hue and cry  
that the line must be  saved, and there 
was danger to it. But the authorities 
sat tight over it and craid, “w e have 
got no regard for  that. If the river 
comes near the line, w e  shall say to 
it like king Cam ete, “G o back”  and 
it w ill go back. A t last the river 
cam e in June, 1957 and when it was 
on ly 200 feet from  the track, then 
only they began to  think o f saving 
the line.




